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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH : NEW DELHI

ORIGINAL APPLICATION No. 176 of 2024

IN THE MATTER OF:
AJIT KUMAR GUPTA ... APPLICANT
VERSUS

STATE OF UP. & ORS ....RESPONDENTS

AFFIDAVIT AND RESPONSE ON BEHALF OF EXECUTIVE

OFFICER, NAGAR PANCHAYAT PIPRI, DISTRICT

SONEBHADRA AS RESPONDENT 9

I, Bholanath Singh Kushwaha , S/O Shri Ram Surat Kushwaha aged about
.5.y. years R/o Mahamadpur , Junardar , Sadat, Gazipur U.P. 275204, do

hereby solemnly affirm and declare as under: -

1. That I am Executive Officer, Nagar Panchayat Pipri, District Sonebhadra
and fully competent to file accompanying affidavit and response .

2. That I am fully conversant with case as derived from record and competent
to swear to this affidavit. |

3. That I have read the accompanying affidavit and response on my behalf as
Respondent No. 9 and have understood the contents thercof. The facts stated
there in arc truc and correct to the best of my knowledge and nothing has
been concealed there from.

4. That a matter of Original Application No. 176 of 2024 Case titled as * 4jit
Kumar Gupta Versus State of UP&Ors.” pertaining to that Dongia water
body, Pipri, Soncbhadra is part of ‘Reserve Forest’ and is a densc forest
wherein lives several wild animals, including crocodiles. illegally cut trees
and encroached on certain land of Reserve Forest and raised construction of

a Gausha under consideration of this Hon’ble Tribunal.

4.'\‘}/
R 2

\5. That upon hearing the matter, thisHon’ble Tribunal was pleased to inter
,\__'.‘ -

alia pass following order on 10.05.2024

“4. In view of the averments in the application, we consider it
appropriate to have response of (1) State of Uttar Pradesh !hrou§h

-
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Chief Secretary, Government of Uttar Pradesh, (2) Principal
Secretary, Irrigation and Water Resources Development Department,
Government of Uttar Pradesh, (3) Principal Secretary, Department of
Environment, Forest and Climate Change, Government of Uttar
Pradesh, (4) Divisional Forest Officer, Sonbhadra, (5) Uttar Pradesh
State Pollution Control Board, (6) District Magistrate, Sonbhadra
who stand impleaded as respondents No. | to 6. The Registry is
directed to prepare and attach memo of parties to the application and
issue notices to respondents No. | to 6 through email requiring them
to file their reply/response.

5. In view of the averments made in the application, we also consider
it appropriate that a Joint Committee be constituted to verify the
factual  position and  suggest appropriate  remedial  action.
Accordingly, we constitute a Joint Committee comprising of
representatives  of Principal Secretary, Irrigation and Water
Resources Development Department, Government of Uttar Pradesh,
Principal Secretary, Department of Environment, Forest and Climate
Change, Government of Uttar Pradesh and Member Secretary, Uttar
Pradesh Pollution Control Board and District Magistrate, Sonbhadra
and Divisional Forest Officer, Sonbhadra direct the same to meet
within two weeks, undertake visits to the site, look into the grievances
of the applicant, associate the applicant and representative of the
concerned project proponent, verify the factual position and suggest
appropriate remedial action. Uttar Pradesh Pollution Control Board
will be the nodal agency for coordination and compliance. 6.
Reply/response by respondents no. 1 to 6 and Report of the Joint
Commitiee be filed within two months through e-filing portal in the
Jorm of searchable PDF/OCR Supported PDF and not in the form of
Image PDF."

6. Thereafter, this Hon’ble Tribunal passed an another Order on dated

23.08.2024

7. Pursuant to order dated 10.05.2024, Joint Conunittee report has been filed
by Regional Qfficer, U.P Pollution Control Board, Sonebhadra vide its letter
datedl6.08.2024. Report shows that field visit was conducted by committee
members on 01.08.2024. Observations, conclusions and recommendations made
by the committee have been summarized in the report as under:-

5. The salient observations found during visit and recommendation made
by the joint committee members are summarized as follows: -

I. Field Observations:
a) There was no ongoing boating activity was observed by the team on the
‘Dongia Reservoir'.
b) There was no construction of restaurant found by the team at the
‘Dongia Reservoir'.
c) There was no found any direct evidence of tree cutting near bank of
‘Dongia Reservoir’ during spot visit.
d) During the visit it was observed that earlier efforts were made to widen
the road but at the time of visit, work found to be closed. Divisional Forest
officer informed that legal action was taken against persons involved in
road widening work after that work was stopped.

§ workap = &L
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¢) The structure of old cow shed was found situated approximate 500
meter away from bank of ‘Dongia Reservoir ‘in notified area of Nagar
Panchyat PipriSonbhadra.

f) There was no_found animal dead body during ground inspection.
However, Divisional Forest Officer ‘DFO’ Renukoot, Sonbhadra informed
that the dead body of wild animal within forest area found in past and
disposed after postmortem by veterinary officer.

1. Spot-Memo prepared based on ground inspection in the presence of
Joint committee members and other staff as well as applicant namely Shri
Ajeet Kumar Gupta, which is attached herewith as Annexure-B.

6. The Nagar Panchayat, Pipri Sonbhadra advertised a tender through
daily news-paper for establishment of barricading, coloured cemented
seating bench, iron mesh including other works as per record provided by
Jorest division. However afier objection by the forest department, Nagar
Panchayat Pipari, Sonbhadra vide its letter dated 03.11.2023 informed
that above mentioned work as 4 construction / any other work is not going
on and stopped per instruction of District Magistrate, Sonbhadra. Copy of
letter dated03.11.2023 is attached herewith as Annexure-C.

7. Divisional Forest officer Renukoot informed that said area was under
the Class-B Forest, which was considered as a reserved forest in 1907.
These type of land falls under the category of reserved forest under section
of 20 A of Indian forest Act 1927. After that the said area was transferred
to the forest department by the Revenue department in 1950 for the
management by ‘the order of Governor of Uttar Pradesh. Without
considering the above facts a notification to constitute the Nagar
Panchayat-Pipri was issued in 1958. Since to declare any old reserve
Jorest to the reserved forest under section 20 of Indian Forest Act 1927, it
essential to notify the old reserve again under the section 4 of Indian
Forest act 1927. Hence a notification was issued by the Governor of Uttar
Pradesh to notify the said area under section 4 of Indian forest act 1927 in
1966. Right now, the matter is under proceeding of Forest settlement as
per provisions of Indian Forest act 1927.

8. Divisional Forest Officer ‘DFQ’ Renukoot, Sonbhadra informed that
the matter about to widening work of the road within forest area came into
light in past. For which, action had initiated against defaulters by
concerning forest department as per law. (Annexure-D)

9. Divisional Forest Officer ‘DFQ’ Renukoot, Sonbhadra informed that
the dead body of female Cheetal within forest area near ‘Dongia
Reservoir’ found on 14.04.2023 and disposed after postmortem by
veterinary officer. As per postmortem report, the cause of death of the
cheetal was found to be killed by a wild animal. (Annexure-E)

10. -Divisional Forest Officer 'DFO’ Renukoot, Sonbhadra informed that
the dead body of male Crocodile at bank of ‘Dongia Reservoir’ found on
11.10.2023 and disposed after postmortem by veterinary officer.
(Annexure-F)

Conclusion / Recommendations / Suggestions:

Spot-Memo prepared based on ground inspection in the presence of joint
committee members and other staff as well as applicant namely Shri Ajeet
Kumar Gupta. Boating activily in reservoir, construction activity of
Restaurant, evidence about to tree cutting near bank of reservoir, dead
budy of animals were not found during site visit as per field observations.
For past violation about to tree cutting and widening of road in forest
arca, action has been initiated against defaulters by forest department as
per law. Hence, the suggestion of the joint committee is as follows: -

a) No development activity should be done by Nagar PanchayatPipri
without prior permission under the Forest conservation Act 1980 fiom
Forest Department.”

8. Report shows that consiructions have been found in the questioned area and an
attempt to widen the road was also found correct. Since allegations are that the above
activities have been undertaken by Digvijay Pratap Singh, Chairman, Nagar Panchayat,@/__p

—""
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Pipri, we find it appropriate to implead him. We therefore direct impleadment of
JSollowing respondents:
1. Digvijay Pratap Singh, Chairman, Nagar Panchayat, Pipri as
respondent 7

2. Nagar Panchayat, Pipri, District Sonebhadra through its Chairman as
respondent 8.

3. Executive Qfficer, Nagar Panchayat Pipri, District Sonebhadra as
respondent 9

9. Registry shall issue notices to'newly impleaded respondents i.e. respondents 7 to 9
who may file their response within two weeks after receipt of notice.

10. List on 17.09.2024.

7. That District Magistrate Sonbhadra passed a direction order dated
06.09.2023 for approval of proposals submitted by Pipri Nagar Panchayat
in relation to the funds available under the 15th Finance Commission. The
proposed action plan was presented before the committee constituted
under the chairmanship of District Magistrate in relation to the allocation
received by Pipri Nagar Panchayat under the 15th Finance Commission,

as follows:-
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“By Government Order No. 677/9-16-193J/13 Urban Development
Section-9 dated 18 May, 2016, the approval of works of public utility
infrastructure  facilities from Central Finance / State Finance
— Commission and Infrastructure Development Fund is to be done by
FA/ ;\\ the committee constituted under the chairmanship of the District
N X Magistrate. Nagar Panchayat. The Executive Officer of Pipri

o ormed the committee that the action has been completed as per the
fmdar(/ Operating Procedure issued by the Urban Development
epartment dated 30.06.2021 and he also presented a statement

TR,

202
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After discussion by the committee on the above proposals submitted
by the Municipal Body, approval of all the above proposed works of
15th Finance Commission and State Finance of Urban Bodies has
been given by the order/approval of District Magistrate dated
05.09.2023 related to tied/untied GPR and State Finance, for Rs.
41.56 lakh, Rs. 60.68 lakh and Rs. 58.37 lakh respectively, total Rs.
160.61 lakh (Rs. one crore sixty lakh sixty one thousand only) under
the following conditions:-

~1- All the work will be done in compliance with the effective financial
rules and relevant government orders issued from time to time by
Jollowing the process of tender, Gem portal and e-tendering etc.

2- The projects will be completed in a time bound manner.

3- Timely, "Utilization Certificate” of the amount spent shall be sent
to the Department/Accountant General as per rules and a copy of
the same shall be submitted for perusal.

4- All payments shall be made through PFMS.

5- If the work is not started on time, action shall be taken to get the
work done from another agency.

6- Before making the final payment to any firm, the concerned
Executive Officer shall have to obtain an order by giving a

certificate to the effect that the entire work has been completed as
per the estimate.

7- The proposed expenditure in excess of the allocation shall be
adjusted from the amount received on the recommendation of the
State Finance Commission as per rules.

8- Information regarding the monthly progress of the works shall have
to be obtained by the local body clerk in soft copy along with
photographs at the end of each month.

Apart from the above, before starting the works related to drinking

water supply, availability and quality of drinking water at the
proposed site must be ensured.”

True Copy of District Magistrate passed a direction order approval of
proposals submitted by Pipri Nagar Panchayat in relation to the funds

available under the 15th Finance Commission on dated 06.09.2023 is

annexed hereto and marked as ANNEXURE —A

8. That thereafter immediately the Respondents No. 9 stopped the work as per

verbal order / direction of District Magistrate Sonbhadra and also informed

x(}_":-""»"'.?s\/t}]i‘%\ the District Magistrate Sonbhadra, Mirzapur letter Letter No.-
i 174(kyN.P.P./2023-24 dated 03/11/2023

(U'\ L \("Please respectfully inform regarding the above subject that in Nagar

U P ’ ) .
: \Q:O # < JiPanchayat Pipri-Sonbhadra, financial and administrative approval

was given for the following development works in the financial year
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2023-24 by your approval order dated 06.09.2023. In reference to
which, various works were published for getting manual tender done
in letter no. 236/N.P.P./2023-24/Manual method tender dated
23.09.2023 of Nagar Panchayat Pipri-Sonbhadra. Sir, il. is to be
informed in the above work that out of the work proposed under the
head of State Finance Commission, information was published for
geiting the work of floating jet tee, cleaning, barricading by iron
angle mesh and installation of colored cemented benches done
through manual method in the island of Dogiya reservoir in ward no.
02/09 at c.no.-06. No work of any kind is being done there, the said
work has been stopped on your verbal order.”

True Copy of letter issued by Exccutive Officer Nagar Panchayat Pipri

Sonbhadra to District Magistrate , Sonbhadra dated 03.11.2023 is annexed

hereto and marked as ANNEXURE —B

9. As per the joint committee report on dated 16.08.2024, the relevant part
about to conclusion / suggestions are as below:-

“.....Spot-Memo prepared based on ground inspection in the presence
of joint committee members and other staff as well as applicant
namely Shri Ajeet Kumar Gupta. Boating activity in reservoir,
construction activity of Restaurant, evidence about to tree cutting
near bank of reservoir, dead body of animals were not found during
site visit as per field-observations. For past violation about to tree
cutting and widening of road in forest area, action has been initiated
against defaulters by forest department as per law. Hence, the
suggestion of the joint committee is as follows: -

a) No development activity should be done by Nagar Panchayat-Pipri

without prior permission under the Forest conservation Act 1980 from

N\
i\

0
«\« Forest Department.”

hereto and marked as ANNEXURE —-C

10.That the Annexures are true é()py of the originals. @
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AP
DEPONENT

VERIFICATION:

A2
Verified at.PM&on this day of 18.." September 2024, T the above
named deponent, do hereby verify that the contents of the above affidavit
are true and correct. No part of it is false and nothing material has been

concealed there from. e
DEPONENT
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ANNEXURE -B
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15 ANNEXURE -C

Annexure No.1

Joint Committee Report in pursuant to order dated 10.05.2024

passed by Hon'ble NGT in the matter of Original Application No.

176/2024 Ajeet Kumar Gupta Versus State of UP & Ors.

1.

Hon'ble NGT vide its Order 10.05.2024 passed by Hon’ble NGT in the matter
of Original Application No. 176/2024 Ajeet Kumar Gupta Versus State of UP &

Ors., instructed the following:-

“5eeeenees we constitute a Joint Committee comprising of representatives of
Principal Secretary, Irrigation and Water Resources Development Department,
Government of Uttar Pradesh, Principal Secretary, Department of Environment,
Forest and Climate Change, Government of Uttar Pradesh and Member
Secretary, Uttar Pradesh Pollution Control Board and District Magistrate,
Sonbhadra and Divisional Forest Officer, Sonbhadra direct the same to meet
within two weeks, undertake visits to the site, look into the grievances of the
applicant, associate the applicant and representative of the concerned project
proponent, verify the factual position and suggest appropriate remedial action.
Uttar Pradesh Pollution Control Board will be the nodal agency for coordination
and compliance.

6. Reply/response by respondents no. 1 to 6 and Report of the Joint Committee
be filed within two months through e-filing portal in the form of searchable
PDF/OCR Supported PDF and not in the form of Image PDF.

7. List the matter for further consideration on 23.08.2024......”

In order to above, the following members have been nominated by the
concerned departments for the said committee:-
a. Shri Shadeo Kumar Mishra, ADM (F/R), Sonbhadra nominated by the

District Magistrate, Sonbhdra.
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b. Shri Bhanendra Singh, Divisional Forest Officer, Renukoot Forest Division,
Renukoot, Sonbhadra Nominated by the Additional Principal Secretory
Department of Environment, Forest and climate change, Government of
U.p.

c. Shri Kunj Mohan Verma, Divisional Forest Officer ‘DFO’, Sonbhadra.

d. Shri Sushil Kumar Singh, Executive Engineer, Rihand Dam Civil Division
Pipri, Sonbhadra.

e. Shri Umesh Kumar Gupta, Regional Officer, UPPCB, Sonbhadra nominated
by the Member Secretory, U.P. Pollution Control Board, Lucknow.

3. That the relevant part of the letter petition enumerating grievances of the

applicants is reproduced as follows:-

e [ATI—SIRRT STy U0 999 & R9d ®RE ¥ TR dad ooy &
TIRAT TAT E.O. (Executive Officer) §RT SITal &I dedl B AT dHeoll R+ dl
I, ISl Ud STl SgRil @ Silad Dl a1 M~ Hhe v |

Aerey

e & & Sifrar ST 0w, 99vs &1 G ol 231 Refd BReE 9 Il &
qem FEl "1 Sia ', Rorad fRRur dgen, |, wfedn, "R, R, de% 9o o1
ST STFART &1 a™T i 8 d7 SiRRT SR & Sid 8 99RE<sl & a8

qT U & 9 Rerd e W WRH! BT e I (Basking site) & 1 39 S8 WR

TR garad oy & oRAq feffasra udra g dom E.O. (Executive Officer) §RT 319+

A B 91T fAaer ROd BRI @& Sl &I a1 fBU dedr &R W@d doOr s
1Al IR TR R 3799 deall AT 1 R8T & | a9 fT9RT & HB SHAT R TR
Torad fOuR) & 3feuel gIRT 1A deoll HRb emetm & foaor f foar war g1 agf
$3 SRl W @ Wsdi, A dur RIAeRT T 99 Hdfri &f |1 S=iF dHeoll
HRAT &, o d oY g8 SR By IR 99 9N JhaAr W1 ol BT & | IdaT
I ¥ TR vard Uy sreme feffasra uam i, dRieRT e T sae |l
@ AT AR a4 T & Rd ke # Rerd SIFIT ST @ oM @ fov uet
Pl Blch TSP ISl B I8 & dAT SIFAT TAR TR PHeoll dRdb g8l IR ARpId
ST T fid &A1 @1ed & 1, T 91T & AT U & 9 Red Ud <Y W, Sl ue
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STl ¥ 3MeBTad 8 IR W US! &I Helg Al & 3dY Heoll B WeRe Flel Bl
Harge el Y&l B | $9d ol U AR Bl 9l Rd BRI H 319y wY | 91 89
STl @I deTs 39 AN §RT HRIEAT Sff %87 8 | 39d fov a9 favrT oy 5 S5
SR HrIare] A1 fhar 2, dfdba a1 fawmT gRT {6y o 32 f=dl i SRiars! &1 S+
SR Pl IR 8l 2 | Rife TR Garad Ay & 3regey faffasra yam Rig g &7
ST T TSI  YHIBAT Bad © AR Udh TG YhR & ARb & | ST 39 PR
fohar w99, g=Ioial, STaA—oiidl aAT J19d Sid- 6l &l ¥ Wa)T & | d81 3
faT 31dY Pl DI ABY STl BT 3(dY Hels Bidl Xedl & a2l I¥ Sl &1 RreR
A1 fbar rar 21 ol |/ a7 Ugd € T 93 ARET Bl AR GX g9 8 9¥eH 9
DT RR, g€ | 31l X fear T Sadr aredrdd a9 faurr o) gRT a_mn
TAT| $9d Y4 RIER dR & 207 Jor AR BT W ART 1| 39 |1 79 Sial $
BICT AT H Hel'™ & q7 $9H] qui faaror g faanT fOudt gRT ure foam S |evar
2| <fes 98t (S STamer fIed) R R darad R @ I-IRE gRT 370 deoll
PR BT YA SRl 2 T Ul & dra Rerd 9w elY W, Sl ARAES] Bl d1RbIT
AEE & W WeRe g9 & forv Rl gemas den o+ faunT @R SR | Q|+ e
WRHR DI 9HT B & AT TId G & AR W) TG Sefdq bl T fbar i
BT 2| 39 A1 B ST Saer, REe S9 ool Hae-eliad uRar & o ot
TR 2 |

gal &1 Rerfd T S@d gy a8l Uded &l Fdl gq bl Adle $HR 8l Gl |
Al 3 718 gd &1 forea wu | Rfar wied affer) dMWs &I, J8f (SiRET STemer
Uy ) fedr 1 wicT Jwiel a1 ST & 9 w1 FwiEl =T geia / Ruie &=
o, RTa@ Iy A H Hel\ B, | S AR gRT & 3 RO & MR W
fTefEdRl Aevg 9 AieT Fare qRd @& &1 fear | o= 39 o) 9§ 99 &3 R
Y Heoll DI oIpy TR Uad U & g8 9Red feffasy gamu Rig, s9a

urs, =t el den R dEd ) & dRieR) Sieer & U FIR ¥ fear @
e & A el 7, et faavor e 8-

FIR No.—155 /2019

Sections (URTT) —

1:- 5/26 of IFA-1927

2:- 3(2) of FCA 1980

3:- 27,29, 39 D, Sec. of WLPA 1972

4:- 3(2) S. of Public Property 19845:- Sec. 447 of IPC

YD

1.— 3ifet g g3 3Rotlo g

2.— feffgerg Riz g7 w1 Rig
JRIT I AAT—A-158 11/09/2019

Page 3 of 8
Joint Committee Report in OA 176 of 2024




JhH H=T— 6001/2020)
CJM Court Sonbhadra

FO W FIR @ ST 121 # Fere 2 |

3d: MUY o Ry & o5 i Siererg, REe 9 @1 a1 89 & &R
A AIeTeleT & | IFDd! e Bl & H Y@ g 9T 949, I Sirdi, Sfei— Sirdl,
Uid, GATaROT AT AFE Siad Bl I~ AN Hdhe d g9 g gl fhdl 9 JaR
& Ycd Heaid fhardhadi el e R TR YERd §RT §91¢ S dled \ReRe &l
QI TRE W AP < BT MY UGH A DI HUT BN | TAT A1 & TR v=mad ooy
3 IR feffasa uam Rig donm S9o wigal, fAE g R durag ius &
BRI FTHRT & HUR JJRARIAAD d GS[HD BRIATE] PR BT QT T B
DI PUT B qAT A1 B T TemET vd wded QW Bl W g8l drer fagrR qer
Bl A JPR & Wied BN & BRI DI dcblel Y9 H §& B BT AT U&H
PR DI PUT B, Ald a9, I Sid, STl Sild & AII—HIRS Ad Silad, Thid qm

4. The Committee members discussed and decided a date for carrying out field
visit on 01.08.2024. Intimation letter has been issued to all concerning
department by UPPCB vide letter dated 27.07.2024 (Annexure-A). The joint
committee conducted the site visit on the date-01.08.2024 along with
applicant namely Shri Ajeet Kumar Gupta.

5. The salient observations found during visit and recommendation made by

the joint committee members are summarized as follows: -

[.  Field Observations:

a) There was no ongoing boating activity was observed by the team on the
‘Dongia Reservoir'.
b) There was no construction of restaurant found by the team at the ‘Dongia

Reservoir’.
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II.

III.

Q)

There was no found any direct evidence of tree cutting near bank of

'Dongia Reservoir’ during spot visit.

During the visit it was observed that earlier efforts were made to widen
the road but at the time of visit, work found to be closed. Divisional Forest
officer informed that legal action was taken against persons involved in
road widening work after that work was stopped.

The structure of old cow shed was found situated approximate 500 meter
away from bank of ‘Dongia Reservoir ‘in notified area of Nagar Panchyat

Pipri-Sonbhadra.

There was no found animal dead body during ground inspection.

However, Divisional Forest Officer ‘'DFO’ Renukoot, Sonbhadra informed
that the dead body of wild animal within forest area found in past and
disposed after postmortem by veterinary officer.

Spot-Memo prepared based on ground inspection in the presence of
joint committee members and other staff as well as applicant namely Shri

Ajeet Kumar Gupta, which is attached herewith as Annexure-B.

Photographs of site visit are as follows: -
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Latitude: 24.192544
Longitude: 83.026606
|Elevation: 277.18£13 m
Accuracy: 5.

racy: 5.2 m
Time: 01-08-2024 12:44
Note: Side Visit 0.A. No. 176/2024 Ajit

6. The Nagar Panchayat, Pipri Sonbhadra advertised a tender through daily
news-paper for establishment of barricading, coloured cemented seating
bench, iron mesh including other works as per record provided by forest
division. However after objection by the forest department, Nagar Panchayat
Pipari, Sonbhadra vide its letter dated 03.11.2023 informed that above
mentioned work as construction / any other work is not going on and
stopped per instruction of District Magistrate, Sonbhadra. Copy of letter
dated-03.11.2023 is attached herewith as Annexure-C.

7. Divisional Forest officer Renukoot informed that said area was under the
Class-B Forest, which was considered as a reserved forest in 1907. These type
of land falls under the category of reserved forest under section of 20 A of
Indian forest Act 1927. After that the said area was transferred to the forest
department by the Revenue department in 1950 for the management by the
order of Governor of Uttar Pradesh. Without considering the above facts a
notification to constitute the Nagar Panchayat-Pipri was issued in 1958. Since

to declare any old reserve forest to the reserved forest under section 20 of
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Indian Forest Act 1927, it essential to notify the old reserve again under the
section 4 of Indian Forest act 1927. Hence a notification was issued by the
Governor of Uttar Pradesh to notify the said area under section 4 of Indian
forest act 1927 in 1966. Right now, the matter is under proceeding of Forest
settlement as per provisions of Indian Forest act 1927.

8. Divisional Forest Officer '‘DFO’ Renukoot, Sonbhadra informed that the
matter about to widening work of the road within forest area came into light
in past. For which, action had initiated against defaulters by concerning forest
department as per law. (Annexure-D)

9. Divisional Forest Officer 'DFO" Renukoot, Sonbhadra informed that the dead
body of female Cheetal within forest area near ‘Dongia Reservoir’ found on
14.04.2023 and disposed after postmortem by veterinary officer. As per
postmortem report, the cause of death of the cheetal was found to be killed
by a wild animal. (Annexure-E)

10. -Divisional Forest Officer ‘'DFO’" Renukoot, Sonbhadra informed that the dead
body of male Crocodile at bank of ‘Dongia Reservoir’ found on 11.10.2023

and disposed after postmortem by veterinary officer. (Annexure-F)
Conclusion / Recommendations / Suggestions:

Spot-Memo prepared based on ground inspection in the presence of joint
committee members and other staff as well as applicant namely Shri Ajeet Kumar
Gupta. Boating activity in reservoir, construction activity of Restaurant, evidence

about to tree cutting near bank of reservoir, dead body of animals were not found
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during site visit as per field observations. For past violation about to tree cutting
and widening of road in forest area, action has been initiated against defaulters by
forest department as per law. Hence, the suggestion of the joint committee is as
follows: -

a) No development activity should be done by Nagar Panchayat-Pipri without
prior permission under the Forest conservation Act 1980 from Forest
Department.

The above Joint Committee report may be filed for kind information and

consideration of this Committee.

Name of the Committee members Signature
1. | Shri Shadeo Kumar Mishra, @ (V\/}
ADM (F/R), \ (ok 8 [
Sonbhadra.

2. | Shri (Dr.) Bhanendra Singh,

Divisional Forest Officer, @VAI/G\;B\'V\

Renukoot Forest Division, Sonbhadra.

3. | Shri Kunj Mohan Verma, -

Divisional Forest Officer * DFO’, :W M o4 ov™
Sonbhadra.
4. | Shri Sushil Kumar Singh, |
Executive Engineer, Lp
Rihand Dam Civil Division Pipri, Sonbhadra. 16]08/024
5. | Shri Umesh Kumar Gupta &
Regional Officer, UPPCB Mi\/{?f»
\Q

Sonbhadra.

Dated: 16.08.2024
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH :: NEW DELHI
ORIGINAL APPLICATION No. 176 of 2024
IN THE MATTER OK: '
AJIT KUMAR GUPTA ....APPLICANT
VERSUS

State of UP. ....RESPONDENT

KNOW ALL to whom these present shall come that I/We

the above named
Suject Kumar (Enrol. No. D/2046/2011),Shailendra  Kumar Nirmal (
D/2004/2008) & Reena Patel ( Enrol. No. UP00505/10)
r Advocates
Supreme Court Of India, Delhi High Court &
National Green Tribunal

Chamber No. 426 Additional Building Block D Supreme Court , New Delhi.

Emali : sclawyersujeetsingh@gmail.com Mob.no. 9210070726

do hereby appoint. (herein after called the advocate/s) to be my/our Advocate in the above noted case

authorized him :-

To act, appear and plead in the above-noted case in this Court or in any other Court in which the same

may be tried or heard and also in the appellate Court including High Court subject to payment of fees

separately for each Court by me/ us.

To sign, file verify and present pleadings, appeals cross objections or petitions for execution review,
- revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed

necessary or proper for the prosecution of the said case in all its stages.

To file and take back documents to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences or disputes that may

arise touching or in any manner relating to the said case.

To take execution proceedings. . ' .

The deposit, draw and receive money, cheques, cash and grant receipts thereof and to do all other acts

and things which may be necessary to be done for the progress and in the course of the prosecution of

the said case. .

To appoint and instruct any other Legal Practitioner, authorizing him to exercise the power and authority

hereby conferred upon the Advocate whenever he may think it to do so and to sign the Power of

Attorney on our behalf.

And I/'We the undersigned do hereby agree to ratify and confirm all acts done by .the Advocate or his

substitute in the matter as my/our own acts, as if done by me/us to all intents and purposes.

And I/We undertake that | / we or my /our duly authorized agent would appear in the Court on all

hearings and will inform the Advocates for appearance when the case is called.

And | /we undersigned do hereby agree not to hold the advocate or his substitute responsible for the

result of the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate

which he shall receive and retain himself.

And | /we the undersigned do hereby agree that in the event of the whole or part of the fee agreed by

me/us to be paid to the Advocate remainmg unpaid he shall be entilled to withdraw from the

prosecution of the said case unlil the same is paid up. The fee setlled is only for the above case and

above Court. IIWe hereby agree that once the fee is paid. | /we will not be entitled for the refund of the

same in any case whatsoever. If the case lasts for more than three years, the advocate shall be entitled

for additional fee equivalent to half of the agreed fee for every addition three years or part thereof.

IN WITNESS WHERE OF |/We do hereunto set my /our hand to these presents the contents

of which have been understood by melus on this day of
2024

’@M“K/ et @t
) Advocate Client Client
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